
RAIASTHAN HrGH COURT' ToDHPUR

:: ORDER::

No.18 /s.o.l2ot7l Date : o3 .11.2017

7 e n r
The t

ConferenceH all, Guest House, Class R om andH ste lRu les, 20L7

l.Titte.Theserulesshallbecalled,'TheRajasthanState]udicia
Academy, Allotment of Auditorium, Conference Hall' Guest

House, Class Room and Hostel Rules, 20t7" '

2.TheRulesshallcomeintoforcewithimmediateeffect.
3. Definitions- In these rules unless the context other wise

requires -

(a) "Academy" means the Rajasthan State ludicial Academy'

(b) "Auditorium,' means the part of the building declared as

Auditorium of the AcademY'

(c) "Chairperson" means the Judge of High Court of Rajasthan

appointed as Chairperson to the Academy.

(d) "Class Room" means the part of the building declared as

Class Room of the Academy.

(e) "Conference Hall" means the part of the building declared

as Conference hall of the Academy.

(f) "Day" means a period of 24 hours or more than half day from

the time the Rooms / Class Rooms / Auditorium /
Conference Hall are permitted to be used.

(g)"Director" means the officer appointed as Director to the

Academy.

(h) "Dormitory" means the part of the building declared as

Dormitory of the Academy.

(i) "Guest House" means the part of the building declared as

Guest House of the Academy.

(i) "Half Day" means the period commencing from 6.00 a,m. to
1.00 p.m. or 3.00 p,m. to 10.00 p.m. for the occupation of
Auditorium, Class Room & Conference Hall.
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(k) "Hostel,, mear
the Academr. 't 'n" 

Part of the bui lding declared as Hostel of
(l) "Manager,, rne

Academy,,. J::J::ffi;:Tinted as Manaser o*he

. duties of Manager by chairperron. 
ut'unuted to perform the

(m) "Nominee,, rne

from time ro ti 
the officer authnri-^.r L

me ro acr as n,, ,J':.:i.o: 
tn: chairperson

mtnee in relation to theaffairs of the premises and the builc(n) ,,parron-in-chief,, 
rneans non,o,j ln:t H;.rrrrT:" o,,Rajasthan High Court.

The allotment of the Auditorium/Conference halllCtass roomof the Acaclemy shall be only for educational, academic andlikewise purpose.

The allotment of Auditorium/Conference Hall/Class Room
shall not be made for the following purposes:-
(a) For performance of marriage function or olher religlous
activities' birthday functions or other function of rike nature.
(b) For organization of fashion pageants,
(c) For political purposes,

(d) For such other purposes which the chairperson of the
Academy consider as opposed to the dignity of the
Academy.

5. The ailotment of the Auditorium/conference Hall/class Room of
the Academy shall be made on the charges prescribed in

Appendix A, E & C, respectively,

7, The allotment of Rooms of Guest House and the Super Deluxe

Rooms attached with Hostel Building /Hostel/Dormitory of the

Academy shall be on the charges prescribed in Appendix D, E &

F, respectively.

8. Allotment, Cancellation. Charq nd Revision of Cha roes:-

dirorlum nf nce Hall las Ro rnSI

(a)The

Roo

the

i. Au

allotment cf Auditorium/Conference Hall and Class

ms shall be made with the erio: wri:t:n permission of

'Chairperson 
of the Academy or the nominee'



(b)The allotment made wourd be riabre to be canceiled with
prior 48 hours notice by the chairperson or the nominee,

(c) Apprication for ailotment of Auditorium, conference hail
and class room shall be as per Appendix G. The application
would be submitted at least four weeks prior to the date for
which allotment is sought. Reservation charges in the form
of bank draft in favour of Directo rRa iastha n State Jud icia I

Aca m Jo r shall be submitted along with the
application.

(d) The occupant shalt also deposit Rs.10,000/- against
Security in the form of bank draft in favour of Dire to
Ra asth n at ici IA

h

, which shall be
refundable.

(e) confirmation of the ailotment shail be issued three weeks
prior to the date for which allotment is sought.

(f) The allotment shall be made on first come _first serve
basis.

J d m .lodh UT

(g) The possession of Auditorium/Conference Hall/Class Room
shall be handed over to the allottee two hours prior from
the time of occupation.

(h) The occupant shall clear all dues before departure. If any
object or article is found broken, destroyed or missing, the
Academy, would be entitled to recover its value and other
expenses from the occupant,

(i) The possession of Auditorium/Conference Har/crass Room
shall be handed over to the Academy within two hours of
the compretion of the period indicated in the retter of
allotment.

(j)Edible items as well as consumption of
Arcohor/Tobacco/Beter wourd be stricry prohibited inside
the Auditorium/Conference Hall/Class Room, for violation of
which, a penalty of Rs.100/_ shall be imposed.



(k) Reservation charges are non-refundabie except where the
allotment is cancelled by the Chairperson or his nominee.

ii. Gues t House an d Hoste lRooms:-
(a) :ihe allotrnent of room in GuesL house and super Deluxe rooms

attached with Hostel Building and Hostel shail be done with the
prior wrilten permission of the Chairperson or any officer
nominated and same may be cancelled within 48 hours prior

nolice.

(b) The accommodaticn in the Guest house and Super Deluxe

rooms attaehed with Hostel /Hostel shall be provided to guest

in order of preference as here in below:-

(i) The Chief -lustice of India and the Judges of the Supreme

Court

(ii)The Chief lustice and other Judges of the Rajasthan High

Court.

(iili The Chief lustices and Judges of other High Courts of

India,

ilv) Retired Judges of Supreme Court ol India and Retired

Chief luslices of the High Court.

(v) Retired Judges of Rajasthan High Courl.

(vi) officers of the District Judge cadre of Ralasthan Judicia I

Service.

(vii)JudiciaI Officer other than District Judge Cadre from

Rajasthan.

(Viii)GUestFaculties/officialsinvItedbyctherinstitutionsof

State/Central Government, Universities, Statutory Bodies'

Governrnent Under Takings, Ccrporatlons etc (for

attendinq conference or seminar in the Academy)

(ix) Any other dignitary or person with approval of chairman

or his nominee.

(c) The reservatisn of accommodation for the persons in the same

category shall be on "first come first serve" basls'

il



(d) The Suites/Rooms will be allotted for a period of maximum

three days. Which may be extended up to seven days with the

permission of Chairperson. In any case, the allotment shall not

be for more than seven days in a month,

(e) The Suites of the Guesthouse will be allotted to the Hon'ble

sitting and retired Judges of Supreme Court & High Courts'

(f) The occupant shall not allow the suites/rooms for the use and

occupation by friends or persons who are not the family

members.

(g) The Charges for meals/breakfast/other items shall be at the

rates, prescribed from time to time by the Director.

(h) The guest will be required to pay the charges for

meals/breakfast/refreshment/other items at the rates, to be

prescribed from time to time, which shall be made available to

the guest on demand.

(i) For the quality of the food service provider shall be responsible

and Academy shall not be responsible for any liability if occurs.

(j) The charges for the use of Auditorium, Conference Hall, Class

Room, Guesthouse, Super Deluxe Room, Hostel Rooms and

Dormitory, as prescribed in Appendix "A" to "F" may be

revised by the Governing Council as and when required.

(k) The accommodation reserved in the name of dignitary/person is

liable to be cancelled if that is required to be provided to a

dignitary who is placed higher in ordei of precedence as

mentioned in Rute 8 (ii) (b).

BY ORDER OFHON'BLE THE CHIEFJUSTICE

,4),*:
REGrsi;unt'il\fo.ru,r.
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A endiXA udiA
, S.No. : Nanrc of, thc Insritu tious

torium-Ca acr 243

Instituti

, Covernnre:: r.

Statutor

ons of
(harges

Central/State

Educati

Associa
l,_

laktngs
-----:.,- ____

y llodies, Unrversities,

onal Inslitutions, Bar
tions. Goremment Under

& Corporalions.

Rs.30,000,, day
Rs. 15.000,,- tbr half da1,

Rs. 35 ,000,1- ibr a dav

Rs. I 7.500/- for half dav

- {irl a

Z.

Ap Pentiix B (Con ferenceHAII-CADa citv134)

iName oilhe Institur tons Charges
Institutior-rs

j Covernment,

UI Central/StaG Rs.l5 ,0001- ibr a da.,.j

Rs. 7500,'- for. half da;,
Statutory ilodies. Universities, Rs.l8 ,000r- ibr a dav
Educational Instirutions. Bar Rs.90001- for half day

I Assnciations, Governruent tinder
'lakings 

& ( ,.'rpor.rtrons.

Appcndix C(C lass Room-Cap acitl 8s)

I S.No i Name ot'the Instituriclns Charges

)

L- J.

)

Instirutions

(iovemni ent.

of Cc-ntlalrstate

Statutory Llodies, L-tniversities,

Educational lrrstiturions, Bar

Associations, Government LJnder
"fakings &. Llorporations.

Rs.7000i- fbr a day

Rs.3500r- for hallday

Rs.10000/- ibr a da1,'

Rs.50001- for lrai I day,

A*

---t

, l.



Guest House Su e Hostel Buildi ng and
Facul ty Room

Cate orv with No. of Suits/R ooms

S.No ,Category of Rooms PUrpose l

of Visit

Suit:_ 02
Super Deluxe Rooms:- 07

Faculty Rooms.- 04

Charges

I Suites

Super Deluxe

Official (i) Rs.100/
(ii) Rs.500/

- per day
- per day for additional suite

three days and Rs.75Ol- per day for
eriod be ond three d?YS_._

(i) Rs.100/- per day
(ii)

rn case such suite is available for I

first 3 days and Rs,750/_ per Oay tor i
period beyond 3 days.

ti) [s !!!t- per day for first 3 days and r

Rs.500/- per day for the 'penod

beyond 3 days.
(ii) Rs.500/- per day for additional surts

in case such suit is available for first

2

Persona

Officia

Personal

Rooms Rs 300/- per day for additional
Room in case such Room is
available for first 3 davs and
Rs.500/- per day for period beyond 3
days.

(i) !s 2001- per day for first 3 days and
Rs.400l per day for the period
beyond 3 days

(ii)Rs.4001 per day for additionat
Room in case such Room is

3 Faculty Rooms

available for first 3 days and
Rs.600/- per day for period beyond 3
da S

(i) Rs.100/- per day

or extra mattressRs .100 per dav sha I lbe charoed.

r+).--^-'

NOTE:- F

endix Gues Hou
ux Ro m a ch
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A endix E H stel Rooms- Ca 83 Room Scit

,S. No Purpose of Visit Charges
1 Oificial (i) Rs 1004 per day

(ii)Rs.2001 per da_v for
room in ca$e such
available for first 3

_ !Ei:ong,3 Qays

Rs 3001 per day for perrod beyond
3 days.

(i) Rs.200/- per day for first 3 days
and Rs.300/- per day for the period l

beyond 3 days
(ii) Rs. 00/- per day for additional

Room in case such Room isi
available for iirst 3 davs and
Rs 600/- per day for period

addrtional
room is

Cays and

Personal

I

i

l

l.

N0TE:- For extra maftress Rs. 'l 00 per dav sha ll be char ed.

:Allotment of
Servant,
Gunman etc.

Accommodation to,Charges
Driver, Attendant. Rs. 50/- per day,

AppendixF(Dormitorv)

,p



A pendixG(Ann lication Form forAllotmen t of Auditorium/Conference

HaLl/Class Room)
l. Name of Institution ..

2. Date ol Prograrnme....

3. Facility Required

(a) Auditorium

(b) Con l-erence Hall

(c) Class Room

4. Period

(i) For a Day

(ii) f or Half Day

5, Expected participants & guests

6. Purpose oli programme Edu cational/Academic/Likerv 
i se

7. Rooms required for Guesr faculty /Ofticials ......................

Category:,

(a) Faculty Room

(h) Orclinary

(i) Single Person (ii) Trvin Sharing

8. Roorns required for participants

Categorl:-

(a) Ordinar-v

(i) Single Person (ii) lwin Sharing

(iii) kiple Sharing

9. Acldress

i0 Email ld,&,{ob. No./ Foi No
{d^

Designa tion rvi th sisnatu re of arro licant A Ilotm en tAuthoritv

9



No. GI:N.XV: <t 
1 ;2t:t I Ilst'eg*stqq Date: .ti.t0l7

clop-r' lirrvarded to.,-rie roror'ving fi:r lnfonnation anci neccssary,a*ion :

I I-he I{cgistrar (.'\clnrrr- } Rej.isthun rligh Court, Jodhp,r,r,r1:p11r lre,cri. J,ipur
l. [)irecrerr. Ilajasthln Srarc Jurlicia] {cademr,. Jocl}rpL;r,

3. Registrar-cum-Frincipal Secretary,/p.S. 'fo Hon,ble the Ci:ief .lusticc.
.tr. All Registt'ar. Rajasrhan l,{igh Court. Jodhpur ,/ Jnipur }lcnch I }Jcad euurrcr al

Ncu,Dclhi.

-5. O.S.D. rlr&li; 6.5.1;.. tta.jasrhan [{igli Court" Joclhpur/JaipLrr.,

6' .'\ll sr, Dy. Regisrrarsr' D"v. Regisrrars, Rajasrhan High (.ourt. JocrhpuriJaipLir.

Benrh,.[aifur

7. All I)S ro l-ion'ble r'-Llr-,iDr.;,lu_unrari,r\.1s. Justice.

E. All {s:istrnt I{er: jlrrars oi Adnrinistrative Sections, Ra.rasthap I Iilh cor-rrr.

.lodhpu r:Jaipur []e ne h. .laiprrr

9. Senior l,ibrarian. R;jasr.hau t-tigh Court' JodhpurlJaipur []cnch, Jaipi:r

l0.Registrar(Classiiicalion,},, Rajsthan High Court. Jodhpur tor upl6ad rhe sarre on rhe

olllcial rvcbsite ol'tirc l.ligh Court.

I I.A.o.l.. sLrb-ordinarr courls il.,srl.) Section./ Buildine Cell r (jcne:ral sccri6n.

Rajasrhan I'ligh Courr. Jodhpur

A"-._-
REGISTRAR GENERAL




